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jr ig in a l  A pp licatio n  N o . 109 of 199 2

1. Smt, L a jw a n ti Devi

Q 2 . San ja y  Kumar L'hasmana ....................................  Applicants

Versus

Union of In d ia  and 3 o t h 4 r s ...................................Respondents

J
H o n 'b le  M r. s »N . Prasad ,! Member (J )

;i
J

The main grievance  of the applicants  appears

J
to  be that husband of the  app lican t  n o , 1 and father 

of the applicant  no . 2 hamely Ishw ar Chand V idyasagar

I
was i n i t i a l l y  appointed as U .D .G .  and was la te r  on.

i
confirm ed and vvhile heiwss working as O f f ic e  Sup erinten ­

dent G rad e- II, in  the M il it a r y  Farm, J a b a lp u r , and died
')

on 2 5 ,3 .1 9 8 9 .  H is  widbw aop licant  n o . 1 Smt, L a jw a n ti

j
Devi subm itted her ap p licatio n s  to  the authorites  

concerned in clu din g  the respondent n o , 3 and 4 ,  requestit 

them for g iv ing  s u ita b le  appointment on com passionate 

grounds to the applicant no . 2 S r i  san jay  Kumar Dhasmana,

I t  has further been It a t e d  that despite  the recommendatic
li

o f the  respondent n o ; 3 (o f f ic e r  inch arge /D ep uty  Assistant

I
D irec to r , M il it a r y  O a b a lo u r ) , nothing could

m a t e r ia l is e . The applicant n o . 2 who has been working

a
as casual labo ur , e|id who has beccxne e l ig i b l e  for

ii
enrolm ent as regulat  Farm Hand as M .F . ,  Lucknow and was

also  approved for ^ p lo y m e n t  on monthly rates  of pay , 

but for  want of spinsoring  h is  name fran  employment

j
exchant^e, he co uld  not be brought on monthly rates  of pa 

and as such re lax atio n  of requirem ent o f  sponsoring

I
name through emplci)yinent exchange was im pressed upon by

respondent no. 4 (vide j^innexure-lO), ^ut it  appears thatl 

the above letter 'jo f the res^jondent no .4
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If
dated  2 0 . 1 2 . 1990(Annexure- 10)^  H ow ever ,escaped  the

f

attention  of the  a u th o r itie s  concerned and impugned

h  . I
order dated 5 ,3 .1 9 9 1  ^Annfexure-l^ was communicated by the 

respondent n o , 3 and the prayer of the ^ p l i c a n t s  for

[I

g iv in g  appointm ent on com passionate ground t o  the
•)1

applicant n o , 2 S r i  San jay  Kumar iSiasmana was turned

ii
down, observing that two sons of the  app lican t  n o , 1

j
are already working and are earn in g  manbers o f the

li
I)

fam ily  co n sistin g  of the  a p p lic a n ts , hence the  applicani

j
have approached t h is  t r ib u n a l ,

J
2 , I  have hearf'd the le arn e d  counsel for the  

ap p lican t  and have thoroughly  gone thrcwgh the records
J
Jo f th e  c ase , s'
ii

3 ,  The learn ek  counsel for  the  applicant  w hile

drawing my attentio n  jto the contents of the app lication

J
/  and the papers annexed thereto  has  urged  that two sons i

li
Of the  applicant  n o , j  l namely s r i  V i  ja y  Kumar Dlaasmana

and Ajay  Kumar iJhasm'ana are in  anployment p r io r  to

the death of the a fo r e s a id  Ishw ar  Chand V idyasagar , and
! '' 

has further  u rg ed  ttiat s ince  the a fo r e s a id  A jay  Kumar
I'l'I

Dbasmana and V i  ja y  ^umar Dhasmana are in  employment 

s in c e  before  the  deLth of a fo r e s a id  Ishw ar Chand

I
V idyasagar  i . e .  p rio r  to 2 5 ,3 ,8 9  and since they have

li'
been liv in g  separatjely^ -the respondents d id  not 

consider th is  fa c t |w h ile  p ass in g  the impugned order 

dated  5 . 3 , 199l(A nnexure- ll); and has  further  u rg ed

j
that a s u ita b le  dilrection to  the respondent n o , 2 to

■i
consider the above facts  of the  a fo r e s a id  A jay  Kumar 

Dtiasmana and V i ja y  Kumar Dhasmana who have been
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living separately since befo re the death of the aforesaid

Ishwar Chand Vidyasagar, will go a long way in giving 

substantial redressal to the grievances of the applicants

4. This is noteworthy that an affidavit dated

6 ,9 .1989  Of the applicant no, i(which is iuinexure-6 on 

record) interalia, shows that the aforesaid 2 sons of the

applicant no, 1 namely Vija^ 

Kumar Dhasmana are living se 

employment since before the

Kumar Dhasmana and Ajay 

parately and have been in 

death of the aforesaid

Ishwar Chand Vidyasagar; deceased husband of the 

applicant no, 1̂  and it further reveals that for survival 

of the applicant no. 1 and her tv;o daughters, employment 

of the applicant no, 2 is qrite essential.

5 . Having considered all the view points and the

circumstances of the csse a^id all aspects of the matter 

I find it  expedient that thi ends of justice would be

served i f  the respondent no

on of the employment of the

2 is directed to consider

the view points of the resp6ndent no. 4 contained in his 

letter dated 2 0 .l2.90(Annexuire-10) / from proper 

perspective, and to take decision regarding regularisati-

applicant no, 2 Shri sanjay

Kumar Dhasmana on monthly rates of pay, relaxing the 

requirement of sponsoring through employment exchange, 

by reasoned and speaking order, within a period of tvjo 

months from the date of receipt of the copy of this 

judgement; and I order accordingly.

rhe application of:

of as above without any order as to costs.

Lucknow D^ted 3. 11. 1992. 

(AKA)

the applicant is disposed

Member (J"̂
y //’ f  7^


